RAJYA SABHA [23 December, 2005]

Sir, on behalf of my fishermen brethrens, | appeal to the
Government of India to expeditiously review the National Marine Fishing
Policy of 2004, so as to address the traditional fishermen's sensitivities and
to incorporate measures for their welfare. Thank you, Sir.

THE VICE-CHAIRMAN (SHR! DATTA MEGHE): Shri K. Rama
Mohana Rao. Absent. Shri R. Kamaraj.

Demand for setting up Navodaya schools in Tamil Nadu

SHRI R. KAMARAJ (Tamil Nadu): Sir, | wish to draw the attention
of the Government towards the need to modify the policy on Navodaya
schools so that Tamil Nadu also gets its due share. There are 509
Navodaya schools in the country. These schools have over 1.58 lakh
students on rolls. Navodaya schools are fully residential and co-educational
covering classes VI to Xll. About 32,000 students are admitted every year.
It is proposed to cover 568 districts during the Tenth Plan. Education in the
schools is free for all enrolled students including lodging, boarding,
textbooks, uniforms, etc. More than Rs.500 crores are spent by the
Government every year on these schools. The expenditure on these
schools during the current year is expected to cross Rs.638 crores. But,
unfortunately, no Navcdaya school has been set up in Tamil Nadu so far.
This is because Tamil Nadu Government has asked the Centre to set up
Navodaya schools under two-language formula. But the Centre has refused
this idea and wanted Tamil Nadu also to follow three-language formula with
compulsory Hindi.

As Tamil Nadu has a rightful share in the Budget allocation for the
Navodaya schools, | appeal to the Government to review the policy and
open Navodaya schools in Tamil Nadu without Hindi as compulsory subiject
to undo the injustice being done to the students of Tamil Nadu. If this is
not possible for any reason, Tamil Nadu should be given its share of fund
from the allocation for Navodaya schools. Thank you, Sir.

Need to constitute farmers’ Welfare Fund

SHRIMAT! VANGA GEETHA (Andhra Pradesh): Sir, today is the
farmers' day, and | would like to raise the issue relating to farmers. Sir, my
Special Mention is regarding a request for the constitution of Farmers
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Welfare Fund. Farmers in many parts of the country have faced distress,
and there has been no helping hand. Agriculture must receive the priority
attention it deserves. The Indian farmer has-also suffered from too many
controls and restrictions.

Recently, the nation was shocked by the news pouring in almost
on daily basis, reporting farmers affected by the drought conditions,
committing suicides because they could not repay their loans and could not
fulfil other obligations. Sir, droughts are occurring frequently in one part of
the country or the other. It has become a perpetual phenomena in many
pants of the country like Andhra Pradesh, Uttar Pradesh, Madhya Pradesh,
Jharkhand, Guijarat, Bihar and Orissa.

Sir, the crops are damaged by all the national calamities, and the
helpless farmers who are unable to bear the pressure, may be forced to
take the extreme step of committing suicide. In a Welfare State like ours, it
is the duty of the State to protect the life and liberty of farmers. The farmers
who grow food for the whole nation should be saved in time by providing
adequate compensation.

Therefore, | request the Government of India to constitute a
Farmers Farmers Welfare Fund at the national level. All public and private
organizations and its staff should contribute for the Fund. The major
industries and other voluntary organizations should be involved for this ncble
cause. | am also of the opinion that even income tax exemption can be
given to those industries who contribute to this noble cause.

DR. FAGUNI RAM (Bihar): Sir, | associate myself with the Special
Mention made by Shrimati Vanga Geetha.

SHRi KALRAJ MISHRA (Uttar PradesH): Sir, | also associate myself
with the Special Mention made by Shrimati Vanga Geetha.

SHRI PYARELAL KHANDELWAL (Madhya Pradesh). Sir, | also
associate myself with this Special mention.

331



RAJYA SABHA [23 December, 2005)

Jaenmegw (ot TOT AW) © R T A ARy &Y A § ol usw B
1o 2 wrEtaf ¥ WT TR W ¥ W Ry qede Y Wed ¥ ged OY Y@y &t
Al & g

st worrfimr: 2 € o)

Suesant (sft ey AY) . A &, afer

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Third, Fourth

and Sixth Reports of Parliamentary Standing Committee on Food,
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THE VICE-CHAIRMAN (SHRI DATTA MEGHE): Now, | adjourn the
House till 2.00 p.m.

The House then adjourned for lunch at fifty-three minutes past one of the
clock

The House reassembled at one minute past two of the clock,
MR. CHAIRMAN in the Chair.

MOTIONS REGARDING THE SEVENTH REPORT OF THE
COMMITTEE ON ETHICS

DR. KARAN SINGH (NCT of Delhi): Sir, | beg to move the
following motion:

"That the Seventh Report of the Committee on Ethics presented to
the Rajya Sabha on the 23° December, 2005 be taken into
consideration.



